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shri Arjun Singh Petitioner

Advocate for the Petitioner(s)

Versus
Union of India & Qthers Respondent

Advocate for the Respondent(s)

CORAM

The Hon’ble Mr. F.K. KARTHA, VICE CHAIOMAN{J)

The Hon’ble Mr. D.K, CHAKEAVORTY , ADMINISTHATIVE MEMBRE

Whether Reporters of local papers may be allowed to see the Judgement ? Yo
To be referred to the Reporter or not 2 vy

Whether their Lordships wish to see the fair copy of the Judgement ? o
Whether it needs to be circulated to other Benches of the Tribunal ? fuy

v,
W -

JUDGNE NT

{of the Bench delivered by Hon'ble Mr. ¥,K. Karths,
Vice Chairman{J))

The petitioner in tbis 4 is the originel applicént in
OA 1692/8% which was disposed of by judgment dated 12,2,1990,
The petitioner,who isAworking as aﬁ Inspector in the Delhi
Police had filed OA 1692/89 praying for guashing the impugned
show cause notice dated 7.12,1987 whereby it was prépoéed to
impose fhe minor penalty of censure on him as alsc the impugned
ordeonf censure passed by the disciplinary AJLhorlTy on 2,3,1933

and the impugned order passed by the appellate guthority on

24,11.1938., After hearing the petiticner in person and the learned

- O
counsel of the respondents, the Tribunal found no merit in the

relief sought by the petitioner and consequently the epplication
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W3S diémissed at the admission stage itself.

Ze On caretully going throuéh the review petition,
we do not see any error apparent on the face of +the
judgment., The petitioner has also not brought to cur

notice any fresh facts warranting a review of our judgment,

3 In view of the foregoing, the review petition is

re jected,
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{D.K. CHAKHAVORTY) (P.K, KAGTHA
MEMBEER {4) ‘ VICE CHAIRMAN{J




